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None present. List for considera-
, tion of admission on 18.3.96.

k]

Member

Later on learned Sr.C.G.S.C Mr
S.Ali is present and the counsel of
the applicants Mr R.Deb Nath is also
1 present. The request to take up the
:application today for consideration
yof admission is allowed. Above order
Aoye{*’ stands cancelled.

1 There are 5 applicants in this
:application and their contention is
yagainst reversion from Motor Pump
'Attendant to Motor Pump Attendant (Mate,
,flxatlon of pay after reversion and d
'recovery of pay. They have prayed for
:joining together in this application
'and having considered that they have
,common cause of acticn and nature of

relief, the prayer to join together

contd.
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in this application by these five
applicants is allowed.

They have contested against their
reversion from MPA. No copy of any of
the reversion orders is enclosed with
the application. Apparently the rever-
sion took place in July 1987. There is
no date cf appeal filed according to
the enclosures D=1 to D-5 except in n
the case of Salmat Mia which is dated »
15.445. Prima facie the application

~-1s out of time as regards the reversiong

is concerned.

They have also conrested against »

" the fixation of pay og:thelr revers;on

o Mate(MPA). This order of fixation
of pay after reversion is dated 25.9.
1995 (Annexure E-1). However, there is
no fixation order in respect of Ram- 7
Kumar Ram, applicant No.2 and his nam57
is not included in Annexure E-1. More- .
over after this fixation order dated
29.9,.95 there has been no appeal
submitted by the applicant to the res-
pondents against the order dated 29.9.
95 fixing ﬁhe pay bf the applicants
(except applicant No.2) on their rever-
sion to Mate(MPA). Therefore the appli-
cants have not exhausted the departmen-
tal remedies.

Further the applicants have contes-
ted against the order of recovery of
their pay. No order of recovery of
their pay has however been enclosed
with this application.;Therefore it
is not ascertainable whether any
recovery of pay had actually been
effected and the date of such recovery
Annexure-S enclosed with the applica-
tlon is only a sheet of paper without
any particulars such as name of the

contde..
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employee concerned. It only shows
some particulars like months, dates
and amounts.‘Therefore it cannot. be
ascertained whether this document
relates to the applicants in this
applicatione.

This application therefore appa-

A;ently suffers 7Lrw~.~_’~

1) Time limitation,

ii) Non &xhaustion of departmental

remedies,

iii) Rbsence of copies of impugned
orders of reversion, recovery
of pay and also crder of pay
fixation in the case of appli-
cant No.2 and "

iv) Multiple causes of actione.

At this stage learned counsel Mr
R.Deb Nath requests that he may be
allowed time to re-examine the applica-
ticn and remove the defects or take
action as may be found necessary.

Ad journed for consideraticn of
admission to 18.3.1996.

Member

Counsel for the applicant submitted
one petition dated '18.3.96 for ad journ-
ment on perscnal ground.

Adjourned to 19.4.96 as requested.

éQﬁ/‘

Member
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Learned Sr.C.G. s.c. MreS.Ali,
is present for the nespondents. None

reply or action taken pursuant to orderl

icants. No

on is| dismissed f
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GAUFATI BENCH : GUWAHATI

-
Oehe 3 5 1996
T “ » BETWEEN

Shri Jadunandan Rai sem ef shri

- Agani. Rai,resident ef Umrei Camtt.,
Bast Khési #ills, Distt. Meghalaya
and empleyed as Meter pump Attendant

| 1n the Office af the GE Umroi, Shillong

‘Meghalaya and L ethers
PETITIONERS

VERSUS

1.The Unien of India represented by
Secretary M of D New Delhi . j; '

2¢AHQS,Emgineering-in-chief, DHQ
New Delhi~11 '

3.HQ, EC,FW, Calcutta-21

4.CE, Shilleng Zone, Shilleng -3

S»Ccmmamder Werks Engineers
ShiilemgAu

' 6+GE Umrei, Umroi Can:%t.Meghalaya

| 7. LAO(A) Shilleng-2

1. : | - RESPONDENTS

FOR USE IN TRIBUNAL'S OFFICE

]. Date of filing er date of receipt
by pest '

2. Registratien ne. : N
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DETAILS OF APPLICATIONS

4 AP — S S e O A ST AR

Particulars ef Applicants:-

(b)
(e)

(@)

(e)

(a)

(v)

(c)

(d)
(e)
()

(b)
(e)

(d)

(e

(a)
(L)
(e)

(d)
(e)

" 1(a). Name of the Applicant.

Name of Father
Designatien and effice

te which attached

Office address

Address ef service.ef
all neiices

and.: 5>

- and

. and

: Shri Jadunandan. Rai b////

. Shri Agani Rai

‘Meter Pump Attendant

e

attahed te G.E Umrei -
Umrei Cantt.Meghalaya

o

GoE Umrei, Umrei Cantt.
Meghalaya

:  as i(«) ‘
Shri Ramkumar Ram Q////

: Metor Pump Attendant

(22

*e

¢f GE Umrei

~as (d) abeve

: - as (d) abave

Shri Salamat mia !\/

Shri Jamdali Mia

.OQ

e

Meter Pump Attendant

»s

ef G.E Umrei
: as i(4) abeve

: as i(&) abeve

- Shri Pumeram Sharma K////

.Meter Pump Attemdant
GE Umrei Cantt, Meghalaya

: as i(d) abeve

s+ as l(e).gbove

cond

r\/oibm\O\Cl;:BCL“. &J&
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Particulars applicnats centd

and
Q . . .
(a) "t Shri Shri Kamesh Prasdd '
Ram
(b) ' : \§
(¢) - - ' : Meter Pump Attendant é
of GE Umrei (fx
. ' &
() A . : e as i(d) abeve 2
(e) : ‘as i(d) Abeve §§
S
2. Particulars ef Respendents :E>
(i)Name and designatien ef the
Respendents. I (a)The Unien eof India

represented by Secretary

‘Ministry ef Defence,Rew
Delhi-1
5 f ' 'i(bo AHQrs.Engineering <in-chief
bramch, DAQ, New Delhi~-11
(¢) HQrs E.C, Engineer, branch

Fort‘william, Calcutta-21

(d) CeE Shillemg, Zene Shilleng
(e) GE Umrei Umrei Cantt
(f) LAO(ARMY) Shilleng-2.

3.  PARTICULARS OF THE ORDER AGAINST WHICH
APPLICATION IS MADE.

Arbitnary‘reversipnqorder'issued.by HQs Ec, F.W Calcutta
vide his leeter ne. 131950/55/237/Engineers/EIR(C) dated
10.11.86 basing en AHQs , Engineering -in-Chief's branch
DHQ, -New Delhi letter ne.9022270/89/EIC dated 22¢10+86 and
?rommtion/ReversiemLn.tified by GE Umrei umder'Paft 11 0.0
ne. ‘ - _ '
(1)  37(4) dated 12.9.83 4~/
(ii) 37(5) dated 12.9.83 A2

(11) < ~/@M “”:E;%— 3
(iV)diéfi;fil-“’ / %3v contd
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Ce ntde

(V) ,J_pe ﬁ‘-—"‘“—‘“"‘ S ’*‘““"‘ ‘-‘3—»?’%_3 v ,‘
‘ \“"\Jv:};r s 5 i
(vi) 03(11) dated 18.1.88 )
(vii)03(14) dated 18.1.88 é}
(viii)@9(14)dated 250995
‘ (ix) 39(15pdated 25.9.95 £
' ('x) 39(16)dated 25.9.95
( xi) 39(17)dated 25.9.95

are annexed herete as. annexure. i 4 ﬁ Z’

u.Jumlsdlctlan of the Tribuna

The'applicamts declare that the subject matter of the

erder which hc/they seught nedressélﬁreliefs is/are within ~:5

the Jurisdictien ef the Tribunmal.

SeLimitation ; .

The appllcamts/Petltlaners furthr that the appllcatlen
is with in the limitatien prescribed in section 21 ef
the Admlnlstratlve Tribunal Act'85 s -

6.Permass1on for mere than ene_gersen te meln tegether
and file a sigle petitien.

Appllcamxs pray XX te jeln.together and file a single

applicatisn as the cause ef‘actien. and athe nature of

reliefs prayed for are identical in nature and have a

‘<~

comzen interest. im the matier.s

7 FACTS OF THE CASE

That yeir Humble Petitiener (s) is/are'the Citizen.ef 

-

India amd. as such entitled te all rights and previledges

gauranteed by the Censtitution of Indla.That your Humble

Pe#itioners had. 1nn1t1allx joined as Chowkidar/majaddeer

and served as Chowkidar/mazdeer till 11+.9.8% in the

Military Engineering Seryices under ‘GE(AF) Shilleng.

ii.That your Petitioners had been asked te appear in the

Trade test Examinatien fer premotion te Me ter pump

attendendse. i
’ Cﬁntdo e e

f‘%cxcﬁu-wwnﬁf7§0-



(ii) That.your_Petitimaers had passed the Trade Test
for prometiom te MPA conducted iy “eard of Officers .

and premeted to MPA in the pay Scale of Rs.;GO-#OO/—

at ghat time and transferréd teo GE Umrei in the Capacity,

of the MPA we.eef 1249.83 to 29.7.87 and was drawing

the same pay scale and thereafter earning increments

from time to time.

A cepy of the erder is annexed as Annexure /4,: 123¢%

(11i)That your Humble Petitieners after serving from
* 12.9.83 to 29.7.87 as MPA,the GE Umrei had conveyed

the decisien ef the Autherities to bring down the

scale of the Petitioners from Rs;ZGO- 400/~-te Rs.210-
290/~‘restr08peetively from the dates of prmmotian'

as Peiitimﬁers were appeinted as Metor Pump attendants
and redesignated & Mate(MPA) frem that date.That as a
result,amounts paid te Petitiomeré as Pay and allewances
in the past in excess of the Pay scale of R5.210-290/~

are sought to be recovered.

A copy of the said order i,e PT0 -03 dated

18.1.88 is angexnd~heret@ as Annexure B’ .

(1V) That from ypur Petitioners salary & part ef the excess

Pay and allewances in the scale of Rs.260-4~=/~ has

already beem aifected and Rs.2000/+ has been recovered
already from 6/88 te 10/88 @ Rs.400/- PMe

A copy ef recovery details is annexed
as Annexure __ ¢’ ' '

(v) That the Petitieners being agrieved represented the

matter to Commander Werks Engineers, Shillemg i.¢

cencerned Autherity for redfessal vide appeal dated
o 15.4.95 but proved futile.

Cepies of the Application are annexed

herete as Annexure D I 2 '544/945

Contéeas

NJoR e rcZpo— dJld‘



(vi) That yeur Petitismgrs submit bhat yeur Petitioners
were rightly premeted te the grade of Rs.260-400/-
in 1983 havingwworknd.in,the'grade for nearly 4 years
Se it can net be said that the premetien ef the
Petitionersws a mistake and shelld be refitted
in the lewer grade of Rs.210-290/-.It was a premstion
given te your Pgtitiemers after due éoﬁsideratiom
and togk:a trade test for the purpese and it is net

‘mistake! as the autherities concelved.

A copy of the erder is anpexed héret@
and marked as Annexure_/4 (2 3% %,
(v'ii) That 'your Petitioners centinued te werk as MPA
till 1987.There nething te shew that your Petitioners
is/afc net performing his duties adequately er did-
ot fulfil the qualificatien prescribed fer that
pest after it was plac:ed in skilled Categery by the
P.Te0 R9.37/4/83 dated 12.9.83..
i (viii)That yeur Petitieners even after the se called
'Mistake* was peimted by the Office of the E-in-C
Army Hars as late as 22.10.86 and re-iterated by-

Chief Engineer, Eéstern-Zome, Shil]%.one,‘,j en 10.11.86,
tle Petitiomers centinued te werked till '87 satis-

e,k facterily.. Se the re\cersian of your Petitioners

b& e : from the pest of FMPA te MATE( ‘MPA) we.e.f 12.9.8‘3

' 4 was against the principle of Natural Justice.ad
% | ,
4_ \FF’{ _ fairness. ; g _

(ix) That the reversiem ef your Petitiehers te the grade
ef HL&TE‘(MPA) has given an affect of recovery of Pay

and alleowances in excess of the pay scale ef Rs.210/~
25 ]. C,‘ S’ 290/~ vide PTO 3§ dated ggﬂ .95 which is against
?.. x @w\ Wp’ the principle of Natural Justice.

fws? . - A copy of the erdet is annexed herete

= 7

as Annexure =

centd...

N Conita.. | : . ’ : ' -

~ CECQ}Z%%@@ Lo



Contd.

(x) That the Petitieners have centinueusly served

for mere tham 4 years as MPA.As per principle of
justice,legitimate incumbency ef a pest in the
Govt. gives vested right which canmt be disturbed.
Furthef the Petitieners haveé played ne part im
any wrengful er mistake premetiom.As such,the
reversion of your Humble petitioners with eut

any fault er wreng will be a great sufference
if net given the benifit ef the Judgement of this

Henourable ceurt unless impugned erder is stayed.
Further the Petitioners will suffer irreparable

loss and injury.

(x1)That as per the pelicy letters dated 10.11.86,

f}f’ 22.10.86 and 17.6.86(Annexed in Annexure &. /2% 3

8.

= ———

)whlch was the base eof the rever51an.of

Cpemrapeny s @ RN PRLIVE oW S

your Humble Petitioners,the Petitloners have

again been premeted from MATE(MPA) to MPA frem

7/87,keeping the service ef the Petitioners in

MATE(MPA),in theScale of Rs.zlb-RQO/- frem 9/83
7/87- |

Details ef the remedies exhausted.

That your Petitioners de mot have any rahedies
uﬁder this rules.

That the Petitieners further declare that they
have not previously filed any application/writ
Petition a quit regarding the matter im respect
which this application has been made befere any
any ceurt ef law er any other Autherity er amy
ether bench ef the Hemeurable Tribunal and ms

suchk applicatien/writ petition is'pending.

Centd..

Na dit 20Dl (o



RELIEF SOUGHT AND GROUNDS |

10.(1) Fer that impugned erder revertlng
T g
the Applicants te the lower pest
after they have put.im:mare than
| L years éervice i.e from 9/83% te
- /87 contimuously with full satis-
. ) factiem of werk at par with stilled
grade in mest arbitrary mamner is
in veilation ef all the primciple
o.f Natural justice anéd rules and
as such the impﬁgmed ordér is hada

im law and liable te be set aside.

(11)
Fer that Cemtral Tribunal N¥NEE of
OA ne. 796 of 1987 held ‘that the
perséns similariy situated get
benifit ef centinuation te the same
scale of pay i.e R5.260-400/~ and
‘thereafter revised scale in the

post with eut break till 1985

A copy of 0.4 796 eof 1987 is
. ol
annexed as Amnnexure* G .
(iii)Fer recevery of ever paymwnt due
- ST

wrong fixation of pay it was held
in CAT '65(Bembay). in the case
of V.D Sarathi Vs GM. Central Rly.
ATR 1989(2) that the wromg fixa-

tien decided after leng lapse eof
time net permissible.

‘(iv)Fer that im view ef the matter the
tﬁpugned order is bad in law and
15able te be set aside.

contdee. .

/f\LEd&RQNQfﬁzgé; k,£l-
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Contd.

It is therefore, prayed that your Lerdships weuld
be pleased té admit this application,and cail for the
entire records of the case and asked the Oppesite Party
te show cause as te why the impugned order of the Amex-

4

’
ure ' sheuld not be set aside after hearing the

parties,set aside the impugned erders as your Lebdships
weuld deem fit and pr@pef 50 as te grant adequate

relief to the Applicants

1. . * INTERIUM RELIEFS/ORDER
It is furtber prayed that the pending
dispesal ef the Applicatiom your
. Lordships would be pleased te_stay
the Operation of the impugned erder
i.e PO 39 of 25.9.95 issued/motified

1

by GE Umrei Annexxed in Annexure

and any other similar erders.

 NRREEXEHRION
VERIFICATION
.I,Shri Jadunandan Rai son of'Shri.Agani
“Rai about 50 years,at present werking
as MPA(mew FGM/SK postéd to GE Umroi,I
en behalf cf_thb Petitioners do hereby
verify that the contents eof paragraphs
3,7 & 10 are based.on.rec;rds and the
rest are humble submissien before the
Henourabin~00urf,1.have sigmed this
- verification on this the AF qay of

o et ——

Mrrh— 1996 at Gauhati.

| CT‘lgwlxt«qcuvdg)9““° fa‘*\

/SL’day of Mot 1996 ) . Signature ef Humble'
‘ Petitioner

. Dated, Gauhati

*
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' (GE (P) Barapani .Parte

37 Dated 12 Sept, 83 Sheet 2 of 8

| > 1 —
i ,? ) 3

4 g 5 L P

d

LEAVD (Contd),

2, (Contd),

Part -II (contd),

Leave Station:KANYAKUMARI,

Certified that the concession
has not been/will not be availed
by the individual for the block
year 1982-85"

(_Part -II ends with Srl.No.X3)

Part -ill,

(SB not centilasied witdh CME Calcutta )

LEAVE :

B.HES-NY/Shri SHATHIRANG Peon 22-8-83 Gtd, 2 days E/L wef,

2248483 to 23,8493,

06.9.83 Gtd.,day E/L on 06,9,83
0749483 Rejoined duty

Balance of leave .

E?L upto 31,12-83 = 40days,
HFL " 31,8,83n =20"

( Part -IIX ends with sSrl, No,

(SB not centralisand with CEEC Caluutta)

;&anﬂ STRENGTH increase (Posting in ).

4,228895 Shri JADUNANDAN ROY ,Chow. 12¢9.83

(Pt)(iid) Reported arrival

on permanent transfer
from GE(AF)shillong
on promotion to MPA
and place in the
position = wef

the same date,

He will be on probation for 2.
year wef 12,9,83

26,883 Date of SOniorit¥ (without

financial effect),

sd/-
AE ,G,Barapani,

Contdessee
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| v}(GE (P) BargpadP.T.C .N037 dated 12 sep'83) Sheat 4 of 8
T 2 ] !

© !

o

Paré 11 (&) (Contd)

STRENGTH INCREASE (Posting in ) N
6, 228919 ghwi Padam Bahadur choy 12-9-85 Repo:"&ed arrived on paIMma.

Limbu . (opv) nent Transfer Fom GE (4F )

' chillong on promovion &8s
M,P. &4 and T0S wof 12-9.83(EY)
(11.9.93 being sSwnday ).

12.9.83 promoted to MP A aud placed
in position wef 12-9-83 (E)

e +ill be on pmobation for
2 years wef 12.9.83

26.8.83 Date of geriotity (without
financial effect),

mthy ¢ cwg shillong Totier

No, 1301/3935/FEL &t 26 413'83

and GE (A shillong MO No.

1002/ 771212/ dt. 8 Dep'85

XA

MP A ' ’

(Prob) 12-9-.83 pay fixed ab Bse 2060/~ PM

4 being minium in- the seale

' of ‘Rse- 260. 6 290~ 8- 6.326-

8.366= B 8.390.10.400/ -
terms of ¢G4 New Delli
Ietter H0. 229¢/ £ip dt,17/18
oevt?8

Date of next incremens
12.9.84 ,

- mtedated to 1.9.84 (il
othemi se in order)

'7‘ 228/ 57 gh»i puna Ram Chow 12.9.83 Reporied armival Oh DEYTE liGw

shamme (qpt)y (HY) nt transfer from GE ( 4F)
: : | ghillong on promoiion &s M4
vel 12.9-83 (F) (11-9-83
being 8mnday. ) A
12.9.83 Promoted to MP 4 and placed
2 () in pogition wef the same
. dste . »
o & 11 be on probation for
2 vears wef 12-9.83 ,

contCae &/
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STRENGTH INCREASE (Posting in

4, contd.

MPA 12-9-83
(Prob) (M)

) Authority cwWw shillong let‘ter NOC.

1381/3935/EIA dated 26-8-83 and
GE (AF) letter NO. 1002/7/1212/E1
dt. 8"‘9—83.

Pay fixed at Rs. 260/- per momth
being minimum in the scale of

RE@e 260/= =6=290~EB=6~ 326~8-366~-"
EB~-8-390-10-400/~ in tems of
CGDA New Delhi letter No. 2296/ATP
dt. 17/18 Oct, 78.

pate of next inerement : 12-9-84
Ante dated to 3 1-9-84(if other
wise in order)

5., 228875 shri Raj Kumar Ram chowkidar pgported arrival on perménent

12-9-83(FN)transfer

12-9-83

26=8=-83

MPA 12-9-

from GE(AF) shillong

on. promotion as MPA and TOS w.e.f.
12-9-83 {FN) 11-9-83 being
sundary)

Promo-ed to MPA and placed in
position wef the same date.

He will be on probation for
2 years w.ef. 12-9-83.

pate of seniority (without financial
effect)

Ahty- CWE shillong letter NO.
1301/ 385 /EIX dated 26-8-83
and GE(AF) ghillong No 1002/7
/1212/EI Gt. 8-9-83.

83 pay fixed at Rse 260/- per month

being minimum in the scale of Rse’
260/ ~6 =29 0=EB =6~ 326~8~ 366~
Rp-8-390-10-400/- in terms Of

CGDA New Delhi letter No. 2296/ATP
at. 17/18 Oct, 18.

pate of next increment 139-84

antedated to 1-9-84 (if oth erwise
in order) .
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Part IV(a) Contd

Strength Increase (posting in)Contd
(8 not cemtralised with CEEC Calcutta)

16, 229047 Shri Salamat Maz 30.9.93 Reported arrival on per

LEAVE

Muf?aQ%P

30.9.83

26.8.83

Authy 3

30.8.83

manent transfer from GE
(AE) Shillong on prombti.
on as MPA and T0S wef the
same date,
Promoted to MPA and pla—
ced in position wef the
same date .He will be
inprohation for 2 years.

Date of seniority(without
financial benefit)

CWE Shillong No,1301/3935
/ETA dt, 26,8.83 and GE
(AE) shillong HO No, 1002/
7/1221/ EI at 08.9.83 as
amended vide 1002/7/1242/
B dt, 29.8.83

Pay fix at k.260/-PM being
minimum the scale of

B, 260-6-290-FB-6-326-8-
366-E8-390-10-400/- in
terms of CGDA New Delhi
letter No, 2206/ATP dt.
17/18 Oct'78

Date of next increment
30.9.8k4

Antedated to.-1.9 83(if
otherW1se in order,

17. ¢2855M Shri &N Dey ch/hech 6.6.83 Granted 15 days FPL wef

TY)

6th June'83 to 20 June'83

contd.,.
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fig (GR (Pj;Barépani Part.II Order 1o 22 4t
{ . : . .
| 3 I &1 51 G _
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" 12, 228579 Shri
13, 228202 shri

fea

“Part TV(b)

.~ PROLOTION (Contd) - N
KALAD DEO Maz  16-8-82
RAL -

Part IV(a)(Contd)

(FH)

(Pt)

MUKTINATH Maz 16-8-82

S HARMA

(*t) (FI)

| (Part IV(s) ends with Srl Jo 13)

" (33 not_centralised with CIEC Calcubta)

. e

Lt e T

2. 208749 Shri JAGTDAR
‘ 7T man

5. 229073 Shri

N .
B

RAMESH

Maz  16-8-82
(9pt) (FN)

i
pranoted as HATE wef 16-8-82
and plgced in position vef the
save date on Probation for i
2 years ;n the scale of M5, 210+
h»426—E33+-250-EB-5;29O/-

Date of seniority 11 Aug 82
withdut financial effect.

Pronoted as MATE wef 16-8-82 -
and placéd in »nosition vef

the iame Cate on Probgtion for -
2 years in the scale of fs.21 0~
Lt ~226E3 -4 -250-33-5~290/~

Date of seniority 11 Aug 82
without financinl effect. e

Promoted as NEIE vef 16-8-82
and nlaced in »ogition wef-the
same date on Probgkion for .
2 years in the scole of 5,210~
206 ~ED =250~ D5=5-29V/ -

Date of seniority 11 Aug 82,

“without financinl-eifect.

Maz 16-8-82.

"PRASAD RAil (Ty) ~(FN) -

746, 229059 Shri DC TALDAR

e

Faz  16-8-82
A{Ty)  (FN)

|

,/ i.f‘d'd

- Capt

. e

Promoted as MPA vef 16-8-82 .
and placed in ‘Sositiin wef- - A
the same date on Probation for ‘
2 years in the sealée of [. 210~

L4 =226 -ED-L-250-1D-5-290/ ~

Date of seniority 11 Aug 82
without financial efiect. -

Promoted as iATE wef 16-8-82

and placed in position wef
the same date on Probation for
2 yrs in the scale of B3, 210t~ - -y
206 -ELL-250-E3-5-290/~ *
Date of seniority 11 Aug 82.

without financial cfiect. o

Contd...6/= =
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GE {P) BABAPANL (Upmrei Part-II Order Sl. Nos3 of 18-1-88 (Page 5 of)

1 2 3 4 5 6

STRENGTH INCRESED { POSTIING IIL)
{ ON PROMOTLONS , 3y

114 229047 Shri Salamat Miya ( Maze 30-9-83 Reported arrival on

® Certified that the imtliviafffn ~ TPN " pemarent tramfor =
is not involved in ary Gisceplinary casees/ on pramotion as Ma te

CeCe Ineand there is nothing else against Lk : =

him to warrant in the helging of the éf%g) ;'gofsg Gfgg‘les

above promotion « ® 30-9.83 290/ 'P M :mc‘i 08
F I‘; ~ - e ¢ R

’ Wef the same date.
Authy s CWE shillong letter HNoe

1301-/ 3935/ FEA dte 30-.7.83 Promotion to mate
1301/M4/ HIA dte 30-7-83 (PA) and placed in
and CE (AF) shillong 1lettler position wef. the
Noe 1062/ 7/ 1221/ET dte same date.
S LRI S s o smonty
FTE viithout f inancial
- effects,

This of fice PI0 Noe 41/ 16/83 dte
10.1-83 is horary cancelleds

12, 2239046 Blari Ram Bahadur 12-9.83 Reported arrival on perrira-

Sonare FN nsfer from GE (AF) shillong
' . ‘ - on promotionas Mate (iPA)
13, 2230477 Shri Jaleswar BHal scale of Bse £210-4.22 6-EB~
Mazdoor ( QPT) 250.EB-5.2080 / P .M. and 108
{ Tow under GE(AF) shillong) the same date.
14.221757 Shri Puna Bam 1(-‘3‘=-9-:-§)-§- Promotion to Mate (MPA)
Sharma,  Show FN a placed in position wef.
(77 ) same date o
’ He will be in probation

15, 22339% Shri Jadumandan Ral Chow 2 years wefs 12-9-33 (FN)

("QPT ) Date of sinority without
simpencial

Certified that the imvividual is not involved in ary
disceplinary cases / C of ine and there is nothing else .
against him to warrant in the holding of the hbove promoiilon.

Authy:- CWE shillong letter Nos 1301 / 3935 / FIA dt.

| 26.8.33 and 1301 / 714 / dte 30.7-83 and CE (&F)
shillong letter Nos e 1002/ 7/ 1208/ EL dte 8. -
1002/ 7/1220/EL, 1002/7/ 1213EL , 1002/7/1218/ EL ,
and 1002 /7/1211 7 BL dt.8-9-93 and 1002/7/3338/

dte 13=-10-87 .

-
A
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MPA RE—DESIGNA'FSS N W_AS FG

WHOSE FIXaml0 ~ON FEVICION 18 YET w0 BE R BTN L;!)'IW ﬁg‘)'

o

)
3
L
(77}

Srl 'ﬁbﬁs-lr ~ Name - .— -

No. 0
¢ -‘ . . 0 0

LT 0 AU . ' L g d g g 0 ns -vo N

SRR i o . : . : @ ’o‘ Y

‘ m/aagow - 30-9-83 _A.LJJ&B Bsozso/- 30-9w83 M - 30-7 87 03/17/68 =
\Shri Salamat Miya at 10-10«8 : 18-1-88 1821088
T 4

‘wﬁ/zzaa?s S 1249.83 37/5 as.,zeo/.. 12..a.83 gaggig = 30-7.87 03/22/88 = w;1010/- 39/55/87
\/ébri Ra} Kumar Ram . dg 12.9a83 -1 ‘ S T

- %Er"gg'aﬁéd- +0 MPA (BKY ~ gPaY Tixed un'aerg' et
Date (PTO No {Pay 186 wef 0 Remarks

gfixed 01..4..86 in the

P2 - 1 - i
L

R 1010/~ 21/10/87 S
18-1.88 | A
: 12@9,.83 2{%[83 nso%O/m 12.2 3/14/88 - 30-7-87 03/20/88 = 1.,1010/4 21/31/87
"vgﬁi{zpuna Ram Sbarma | dt -83 -1a323 . 18=1-88 '

. B .'. i R :
! MES /228895 - 12..9-33 37/4/83 &.280/.» 12..9-83 03/15/88 - 30..7..87 %342§ﬁ§ - ®J1010/s 21/4/87
e ‘\/shri Jadunandan Rai d?zﬁégfé .. 18-18 -1 - e

T ——————

! _ ) | 3 S
| 5% s /224318 20-10-33 45@(%3 Bs¢260/— 20.510-83 347%% _— J 30-7%7 93,@% !i' - m.1010/4 39/54/87
Shri DC, J-ha . . - t 07-11-83 - . . 5 o 18188 1841 LTt
6. MES/229073 . 16uBa82 82/15/82 mozm/f.. é . - .; 11..3.33* - e ®.1030/~ 20/5/87
° ghri Ramesh Prasad o tﬂ-% Pl o . _ - . .
P am ! ._17_{; R "-;?:“ ‘ o e ', Vo . :; R . ‘ A .
et C _‘.‘ - Cowd - e -do- 45‘ 1||£§3 EQ%O/‘? Vi Lt . ' ‘ “i_ KR AR
H » M . y . A B . . . d* 07-']1'83 | . i_,‘_ . -: . - . _ . . .
- e e e e — - od A— - - e mn WS e e S ews G Lt

——--——-————-————a——n G g

Remarks g= Fixation 1n the grade of Mate on promotion:as well as wids RPR 86 and in the grade of MPA. w?f 30-10-87 1s
' ... - jl required to be finalised to o%ercgme t2 the situation of the later stage,” . .~

*rhe individual should had deen assignod the skilled margtmAxmsk grade with* tae pay scalé 1,0,3,260-400 vef

: 11-5.83 and not from 16--8-‘82° Hence, review 1s required to be ca:rried out at this Stage te avoid fnrﬂ:er '
r ' complication° ’ R N R N
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The Comnander Works Engineer

Shillong -
Subject: . - Aéégal .
Sir’ , | é |

i
i

- Humbly I beg to submit the following facts for favour of
your sympethetic consideration'gnd favourablo~0;¢ers:-

leThat sir, I had been employed ae a Chowkidar with effect
from//—j)-7 hnd served as a chowkidar for _ [/ years.

2eThat 8ir,X gog ny promotioh‘in the grade of MPA witﬁf
 effect from Rfe /). 7231983 and placed &n the position
with effect from the same datevide D.O part 11 order,

m._z;; "1{/93 -[/12 /;{/9/5}}

3.T%at sir,consequent upon my pfemotioa ag MPA, 1 have' .
been alloted the task of MPA, which I discharged-accor-
dingly as MPA Wweeef/2.9.83  to 29, % S;L_o ‘;

LeThat sir,to my utter surprise, I find that I have been
reverted from the post of MPA we@ef /2.9. 53 ard again
-promoted to the grade of MPA Weeef 0. 87« A8 a result
of which 1 have lost my seniority,pay and allowances
and increments and this reverscion has put me in mental
agonye ‘ : ' ‘ S

S5«That 8ir,the slightest default or negligence on the part
of authority has lead us to grave injustice. ' .

6+That sir,when I was granted promotion by your honour
and within a few yeara of the order of eald prowmotion,l

- have been again revertedeDoes it not require that 1 .

~ be informed at least the ground on which the reversion
was nmadoeeslt appears that the Authority have given a- L
g% by to the elementary principle of Ratural Justice. .

7+That eir,consequent upon my demotion RBe2UU0/« hag heen

- recovered from mee And after the recovery nade abave,. ..
further recovery has been kept in abeyance without rywe . .
and reasonssBecause on reversicn recovery is toc be BErcd
effectod for hyears 1.0 /2. 9.82 to 9. 7. WA

- gExge In view of the facts stated anove, I request jour benige

‘8elf to be kind enough to look into the matter and withdraw :
the reversion order and give me the Status of ¥PA with effect
from /2 .7 £3 with full pay and allowances and other beni=
fits stating interelaia the roasons of reversion end the
amount recovered be refunded or I shkall have to knock the
door of Legal Jjustice for redresse

- Hoping to receive favourable ordors

Yours faithfully,

- ' | Ol ¢ . : A ‘
- Copy to i~ e : S A 3 mAZp%'&L%.
: o 14440 - Shiliong for iAformatle elle 18 requested 0.
- dntimate the justification in recoveryirg the amount fromi r
ny vay bill with his audit renarks

Yourg feitufully

i

o
N .
R e e L e W ot

D [l
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o xadl 2
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The Commander works Engneer,
Shillong e

Sub: Appeal .
Sir,

Humbly I beg to submit the following facts for favour
of your sympethetic consideration and favouralle orders:-

1« ‘hat sir, I had been emplogd as a chowkider with effect
from g ./ 2L and served as a chowkider for 2L gan
Fears e

2, That sir, I got my promotion in the grade of MPA with
effect from _ /2. 9253 1983 and placed in the position
vith ef feect from the same detevide De0e part 11 order

Nos 27,72/?7/&2 ZZ /2. 9. 8% .

3. That sir, conseqent upon my promotion as MPA, I have
been alooted the task of MPA, which I discharged accofdingly
as MPA weeefe /2. 7.83 to _29 . Z .82

4. That Sir, to my utter surprise, I find that I have been
reverted from the post of MPA weef e _/2. 9 %3 and
again of promoted to the grade of MPA weeefe g, Z.£2
as a result of which I have lost my seniority , pay and

. allovances and increments and this reversion has put me in
mental agorey e« ‘

5 That sir, slightent default or negligence on the part
of athority has lead us to grave injustice o

6. That sir, vhen I was granted promotion by ypur honour
and withinafew years of the order of said promotion, I ,
have been again revertede Does it not require that I be
irnf ormed at least the ground on which the reversion was
mades Lt appears that the authority have given a go by me
to the elementary principle of Hatural justice.

7., That sir, conseqent upon my demotion Bse 200/~ has
been recovered from mes And after the recovery made above,
further recovery has been kept in aboyance without ryme
and reasonss Because on reversion recovery is to be effect
for 4 years, ie@e 12-.9-83 to 29.7-.87 e

In view of the facts stated above, I request your
being self to be kind mouth to look into the matter and
withdrav the reversion order and gve to the status of MPA
with effect from 12-.9-83 with full pay and allowances ang
other benifits stating interlaia the reasons of reversion
and the amount recovered be refunded or I shall have to
knocls the door of legl justlce for redresse

Hoping to receive favourable orders.

Yours faithfully ,

N copy to : 1e AAO Shillong for
irformation « He is requested
: to intimat§ thetgustiflc?téon

in recoverjying the amounti rponm our ithful

my pay bill with his ondit Yours falthfully ,
renarks e ) '

C Puos R ac QL\W)
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The Comnander YWorks Engineer
Shillong
Suvject: Appeal

‘iI‘, ‘ .

(6]

Hunbly 1 beg to submit thelféllowixg facts for favour of
your sympethotic consideration.and fawouscble Crders: -

1.That sir, 1 had becn emgloyed as a Chowkkidar with effect
from b -\'-73and served as a chovkidur for __ [[ ._.yearsa
. i
2.That sir,1 got my promotion ina the grade of MPA with
effect from RWe/2 5831983 and placed in ti e position
with eff;ft from the same datevide D.0 part 11 orqcer
200 3F /57 85 jz') (258> ‘

3,9hat sir,consequent upoi mjlpromotion ag M*i'A, 1 havs
been alloted the task of MFA, wiica 1 dinctarced accor-
dingly as MPA weeof_12.9:%3 %O 2. L. 5L e -

LeThat sir,to my utter surprise, I fiad that I ~ave becn
reverted from the post of MPA Weesf 2. 9. B % and ga0an
promcted to the grade of MPA WeOef Alefeb/e AB & resuit
nf witich I have lost wy seniority,pay and allicwances
and increments and this roversion has put me in mental

GRONY e
“.That oir,the slightost ¢nfault or neglizence on the nart
of autiority has lead us to grave Injustices
£e7hat sir,when I wae granted promotion by your honour
and within a few years of the order of said promotion,T
have been again revertedeDoes it not require that I
be informed at leact the pround on which the reversiun
was nadeeit anocarg that the Authority have given &
go by to the evicsentury principle of Natural justicee
?2.Tihat gir,concequent ucon &y demotion Rs.2. /- has been
“recovered fron me.. And after the recovery wade avove,
further recovery has heen kept ir abeyance without rynre
and peasons.Because on reversion recovery in to be pfled
effacted for hyears tee 12-7.83 7 2 Z.SF. .
KﬁXf'I” giew of the facls staied enove, i requost puur Bedige
self to be kind enough to ioaie inte the saltor and wi thadrav
‘the revarsion order and give me the Status af ok with effect
o from [ . 9.87 wile full puy and allcvances and other beni-
fits statins intereiala the reasons of reversion &nd viae
amount recovered be refunded or I shall hove to knock the
door of Legal justice for redresses
' Yoping to receive favourable ord.rs

fours fut t;:’f‘?.ll.u{_:\’ R

(Roj Ky Raen
A

S

te5Mo0y 20 38 F ST

L

—

0 .
1.4A0 3hilicrg for snfooe. wionelde Xo requegiud to
iptimate the Justificatl m in recoverying tihe amcant from

my pay bill with his auwiit rerarks

Copy to :-=

¢

- e

g B N
L]

S
: L b ’ -
C eV { Yours iaitnfully

; (}) s s \'),
%Q“ e \ﬁnWVMH\ |
¢ \\.;\’\ . &Xq

e .‘Y " 8 ( MES- 2285 5) /@J K ﬁo )
30 ’ . vy / . ,‘—/_ D! { WKWY- VI
> e > ! o For (3% -
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The commander Works Engineer,

ghillong.

subject- Appeal

Sir, ‘

Hymbly, I beg to submit the following facts for fawvour
of your sympethetic consideration and favourable orders 3

1. That gir, I had been employed as a Mazdoor with effect
from 14-8-73 and served as Mazdoor for 29-9-83 years.

2 that sir, I got my promotion in the GRADE of MP3 with
effect from 30-9-83 and placed in the position with
effest from the same date vide DO RPart 11 Order NoO.
41/16/83 dt. XGxifx 10-10-83.

3. That Sir, consequent upon my promotion as MPI, I have
been alloted the task of MPA which I disch@rged accor-
dingly as MPA wee.f. 30-9-83 to 29-7-87. '

4, That S$ir, to my utter surprise, I find that I have been

' reverted from the post of MPA with effect from 30-9-83
and again promoted to the grade of MPA with effect from
30-7-87. As a result of which I have lost my seniority.
pay and allowances and increments and this reversion has

put me in mental agoye.

5 mhat Sir, the slightest default or negligence on the
part of the authority has lead us to great injustice.

6. - mhat sir, when I was granted promotion by your honour,
and within a few a years of the order of promotion, I
have been again reverted. Does it not require that I be
in formed atleast the gromd on which the reversion was
made. It appears that the authority have given @ go by
to the principle of Naturdl Jystice.

T. That sir, consequeny upon my demotion RS. 2000/~ has
been recovered from me. And after the recovery made
ahove, further recovery hd3s been kept in abgyance without
ryme and reasons. BgcauSe On reversion recovery 1ls to
he made for 4 years i.e. 30-9-83 toO 29-7-87,

: In view of the facts stated above, I request your
Beonign self to be kind enough to look into the matter and withe
draw the reversion order and give me the status of MPA with
effect from 30-9-83 with full pay and allowance s and other
beneifits stating interalia the redson of reversion &nd the
amomt recovered be refunded or I shall have to knock the door
of legal justice for redress.

Hoping to receive favourdable orders.

shillong- vyours faithfully,
pated 15-4-1995.

copy to - 1. ARO ghillong for information, sd/ -

He is requested to intimate the justifi-

cation in recoverying the amount from my

pay bill with his audit remarkse

\
yﬁ“/d yours faithfully,
o

sd/-

(MES/229047 ,
shri salamat Miya)
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“ o wf:f, /o7 The 'CoWeBoy Shilleng . -~ = . . -~ .- _
e I B R P T . S
%7 . Subject :- RIPREGENTATION IN RESFFCT OF REVERTION FROM

T PROVQTEQN/ e A

.

Do~

THpe L e e .
. . . > >

: Rgspected Sir,
- I"would like to lay down follewing few .

7T U, T With mest humbly
lines for your kindconsideration and faveurable erders pleasese.

a) I was appointed as Mazdoor wef 05 Jan'1978,

A b) I was appeared in the Trade Test far MPA’ held at
R, .CWEé Shilleng in 25.2.81 and passed vide CWE, 8Shilleng
letter No, 1455/1732/1140/E1 dated 28.2.81 and &I (P)
Unrol PTO Ne. 21/16/81 dated 25.5.31. .

- ¢) I was promated as iPa on 15.,3.82 in the scale of -
(. .+ . 210=290 with senilerity from 11.8,82 vide CWB, Shilleng
, .. .7 letter No. 130/3415/EIA dated 11 Aug'22 and GE Umroi-
FI0 No. 32/15/82 dated 23 Aug'S2 and my pay was fixed

wef 16.3.82%vide GE(P) Umroi PTO No.

* as three grade at Rs., 218/-P,M.

structure was © 02/20/83 dated 10 Jan'93. Again my pay was fixed at

effective frem Rs, 260/- P.M. In the scale of Rs. 260-400 wef 16,3.82 *
.vide GE(P) Umroi PT0 Neo. 45/11/83 dated 07 Mar'33_and

11 May'83.
R ’1 also completed probatienery period in the grade of MPA

vide GE(P) Umroi PIO No. 38/34/84 dated 17 Sep'34.

" {d) Again my pay was fixed at Rs. 1030/-R.M..in th
) o y pa{g gg Rs?egsg;lsgo vide/GE (ﬁ) erof.

revised pay sca
PTg_gp. 46/92/86 dated 10 Nev'86,

oo e) I was appeared in the Trade Test for SBA at CWE,
' . Shillong held on 08 & 08 Jun'87 and passed vide CWE,
" Shilleong letter No. 1455/1814/E1B dated 07 Jul'87 and
GE (P) Unroi PTO No. 34/18/87 dated 24 Aug'87 and

D -
wef 29 Oct'87 vide CWE, Shillang letter Ne., 1301/
dated 29 Oct'87 and 1301/4872/£JA dated 08 Apr'38 and

|

|

romted frem MPA to SBA wef 21 Apr'88 with senlerity = |
4790/EIA |

!

|

GE(P) Umrol PTO Ne. 17/19/88 dated 25 Apr'88 and re-desia~
gnated as 'Blectriclan' wef 24.6.88 vide PTO No. 41/49/88 .

dated 10 Oct'83.

f) Bubsequently SBA promotion was cancelled vide GE (P)'*

e w L

1
4

Unrei PTO No. 06/33/39 dnted NE Feb'39 statlng that there=

l o is no line of promptIon from MPA te SBA but Shri Pradeep i
] also promated MPA to SBA alongwith me

'7}?0 o Kumar Dey who was
V)) R but he 1s still remaining in the SBA grade which geens
that enly I was reverted.

I am drawing pay of MPA since 16.

2.
that I am being reverted t
It has ceme to knew tha g S bh wer

nour to give me senierit -
Hence I request your hono g 0 MPA wel te

' }"'
o 147 16,8.82 with ful pay as I am performing duty ef
7 . e aveld onwards financial hardship in future. If Xzmxx three.
"' - pgrade structure was effective from 11 May'83 then I am not

.1%7f7‘ ‘invelved #n revertien.
o ! . P.T.O'.

-/ ',: '.

e N de

Cetema ot e

B V-3

e

C s .

2.80 te t111 date new.
(] Mate'wef 16080820 ]

—aa

R e Ry
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4, You are requested to verify the_facgs of S?A an 1s ¥
~therwlse in erder I may please be allowed. to cenflnue” e - |
%radeJ@f SBA wef 21 Apr'38 as Shri Pradeep Kumar }ey is yi;; FIENX
‘remaining in the same grade and appearing in: the Trade Test fer .
TElect (Ho-II). You are also requested to allew me in the grade -
of MPA to continue senlerity with efféct from 16.8.82 with full -
- Pay and Allowances. . R
Cut e gl T T rand my family will ever remain-grateful to, yeu sir.
: RO R L S S LA P cr :

STt i fpankdng” yeu. siry ool L E ,

] “« . L . . . . i ) ) ‘ .
- . ! . . . .

ST R i e e i Yours faitnfully’y

-
o . PR ) . i
A} -4 ’ ¢ . ‘a s .
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16, MLS/228757 Shri e " MPA h— 1712, Sop Pay. fixéd‘éﬁ i, 230/=00
- puna m S harma .=::'f_(ngé§9y)4 83 promotion to Mate/MPA(SS)

in the scale of s, 210-4e-
226-5 B—4—250-PB-5-200/—
(Anta-datod to 1~ 0-.83)

EPIE DNI—|1—°-84
(el wori ) L U

e "ol Jan.gEF:PTO NQZl/Sl[BZ_date
2587~ 77under_CQl.B&0 .

R UL u pe scedod
; - - -olJan pay EIxed 2t R, 905/-1n X
. ' P - 86 the grade of Mate/MPA(SS)‘
Ny in the scale of fs, 800-
15-1010-5 B-20-1150/-
- DNI - 12-9-86 »
30 Jul Pay fixed at T o5n/=0n

L 87 promotion to XEmXKMPA
on (5K)in the geala ©
j  33550-20-1160-3B-25-150/
g“ o (Ante‘ to . 1-7-87)
AR DNI- 1-7-93

« ~LAOCATIY )shillonn jetter No.

“Fg LAO(S A{%SS/G—VI dated 2.5.95
MDs/zzgggs shri 1o " ay f£ixed at M, 230/~on
R Jadunandqn Rai ,,,,, Lo, (Now FGM)" tion‘to: Mate/MPA(SS)
A .cgﬂw., ~~,:? 1ﬁ~AJ' “the scalé; of\ﬂ.210-4—‘
o T e g v 1596 EB=45250=EB=5-200/
AT A\ o ".SCS‘:".“"\"'“;i;(::"l'.{f : : o (Ante-datei;to 1—0—-33)
EUERT T gely oo DBI~1-9-54
e CL Y ' < BEE*PTO No21/4/81 Azted
AR ] oy o o\ - o g§,5-87 under“gpLL_ o __
S ' ggggrseoied
o1 Jan Pay Fixed at T ons5/-4n
86 the grade of M ate/MPA

(ss)in tho scale of
N.800—15-1010~EB—?0n1150/
(untp-dated to 1-0-96)

~'DNI—12—9—86
.30 Jul P&y fixed at M. 050/ -on
L : . 87 - promotion to MPA (SK )
S ?r_w(”;ﬁ e - o ‘ in the scale of Po, OBO#~
L . A : ' 50-1150-EB-25-1500/~
TN L DNI - 30-7-88
ARV tu ng Ant=—duted to. 1-7-98
SROEERE ' Anthyz—LAO(A my)shillona letter No
SR :f~-,§; e , L0/ SHG/155/0-V1 at 2-5-95
.y s .(RaTh Iv(a)ends with 573 No, 17) ninl
- L 4.';', \ . ’ P WLt L aaadasss
- o ﬂ ' (G Krlshnamoor 'f
o ;JQI ;'2‘.-‘5 rq.,ﬂ)hﬁh_:ﬁﬁjlh AGE'T‘ ‘
~IS,TBIBU’I‘/_ON U i )G ) ' For Garrison Enrinaet
ﬁﬁ@¢mﬂ.h4Ammm*mmummmmr . :
L : ; - 'u S A |%;“6q{‘.“g '?1# ) "
~ :
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PTO. NOs2 '
g%%ta~,%: Qxiallglﬁg

dated 2d Qﬁzﬁz,gnigx
Coleb.& 0.8s5.MnEeTiz

e

- T i ﬁﬁEQB_ 16-08-82 Prbmoted,as?MPA wef

'1) LD A S . (FN) 16-8-92 andfp%aced in .

AN sy gt , Wl 7. position wel he same

- fifz-szgféﬁr N Chy Hate on probation for y

O RO o v A TE (M é) ' Z‘years.in.the gscale

oA -E‘ " (\ r of Bs. 210~4-226-EB-4-
fepr e a 250—EB~5-290/—

Promotdd o8 Mate(MPA)
wef 16-08-82 snd placa
tion wef the sane
date bn tho scale of.
b 910mA~226~EB-4=250-EB-
5200/~ o

16-08-82
(EN)

*

s Yo e,

"Pay"fixad:bthJQSO/- ;
on promotion to Mate/MPA

A% Eamia s O (55) in the scole of
FAee T L R . 5-290/- S
A WCRS IR S VE LA ) . - ¢  a ! -
Y xallom B fesAyeay R A
LR PA—\/ .: .x {l:’:qwlim . DNI ,3&09584(}\'012@—(18{;@;\
{g’ \ m b f’?" SR to 1-9-8%)
o ‘ ,'M',V " :M & : ' - . -
S T TP O '> ROPP O ¢ L ¥ _;LlQ-NQ.»ﬁl/ﬁﬂaL
b BE-55-5-87.uplgt Lok
., " "’l-fl;f ) ! ' E‘% UEGI‘,S.QS'.‘.QL—-
N BN ST o1 jan pay fixed ab ™, 005/~
USRI L R e , 86 in the, zvate of Eate/f
DU g v Ba(gs)in tro seals of
bl inn ot | f5,300-15-1010-EB-2024
' <‘: (f;‘?'-}..' ?;? P DNI-~ 30~09-36
NS - LG - s K L aeal
e 3 ad nindgth : T ' 4 t 7. 950/~
TR . s 30 Jul  Pay fixed 8% te
[N .'T"'!"E f: _\_':.-.’ o ‘_ }“'-L:( '\'/'3*,.; ‘;. e . (87 . ch promotion tO MPA(SK
oyt . o - - . LAY FYRUR BRY e i®
R O I ST S A R R AN ( T in the scale of fe, 950-
R R (N Jﬁﬂ‘ﬁ;zz U N 20,1150—EB—25—1500/‘
’ . ‘ .l'e 1 _:..‘ ; PARI ‘\").- Lo .DNl" 30-»7-88 ‘ .- ' ,
deniay D (Ante—d&teﬂ_t?'l’7’83
" . ' . S jong lettel NO‘ }
“ . AUtW!'LAO(ATW)Shil 2t 2.5
z v g )/165/4-VE F 2,595
: ; ’@\BE '_I i:”f ’Cont‘d‘ L] P/G '
‘. o PRI % .
Q. -
. ¢
b
hy s )

R

AT
s
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SRR - ) N
Tele 1 232321/723 Headquarters fastern Command 7
I : Engineer Sakha/Rngineers idranch -
- ‘ Fort Wililai, guloutta « PCA021.

+
-« agelgned thw scd

e 28 e w mm At hrmmaaa At mah e Y & Rl
v e Sun mnasia

1e-of pay of Ps, 260-4CC in uhe category of

- ,' ' . . l. ) . ’ p M
. “ %o, 131950/56/237/ingrs/EIUC) - .+ 10 Nov'36

5“_ ‘f‘, ‘ l'.v ) c ' ./' i ~ .' . . -

. Lo _ o Chisl-Gnglnesr

- t . “shillong .Jone

: .« . Caleutta Zeuu

P S 5iligurli done. o . _

T . Civil smgg Celly Y3 Calcutta _ . PR

; ' © of #20 Kamkirara - | Lo . R

: .. gIE EC katma T . R I

? ) ‘ - y Y '_;

§ . E 5 o o
. - a0 N g ey K W saen oy ¢

v . - glzﬁ%QL;Qgiéggggéééggtdgéuggg.gi7an.id_ﬁ@£ﬂ - i

0 ; QAL Lanlidd. #ﬁﬁha_xiwdmﬁdmlﬁwﬁ%hm AR

b COPTRSaIol OF Moa 1Q SSLadb LAY 2eabd o ;

Lo T e In accordance with:Gevt of Indla, Min of Hef* lotter . |

Lo No. 1(2)/30/9/(£LC)/1u 4t 11,5.%C, the post efrMra has been '

AR

:-

-

P isL -9 L v The matter bavingrbeen
- /Chowkidars and gafaiwalas prowoted to the post of MPA
e issue of  Z=ine-Cts Lr instructicns dt 11 July' 84 -

...~ 7%t ms now been ciarilise wy Eeif=g o1
" . .. that the premotions of Huzdoor/Chowkidar. and safaiyala %2 the

“.g¥illed worzaer.

‘,‘-{: - post of catarey of MPA 1s. to ba semiesiiiled in the scale’

. of .pay of Rs.

satazory ov.seexing ‘
the E-ineC's Br, identified tho feader category-te

vide their letter Ko, Qo278/5%/B1C dt 20 DFe1R3

- i which was further clarified in thelr latters No, 20270783/3IC-
) "J dt 11 July 84 ard 13 Nov'24, But seme of ths formations im-eur

a ‘-"QQ'Gazmand probably net tasing tho instructicns/clarificatlons

: ~~nW'LT[ jeaued by Eein.Cts Er,/this EQrs on the subject in its right

. hAOWeVaT,
- YA &8s &te’

perspective ¢o

~gafalwalas to the post of Mrhe

" 'Mazdoors
_vefore th
‘. should also be
. paw scale of

g 'tp@St of MPA in

C - oef Govt letter.
. pa. prought down to the sca
oi Rse 210-290.

i3, o {njview of the pesition ex;

| 4[4

e falvala whe have been promotcd,
' Rs. 260-400 sfter -the issue of Iin of Defence . !

May183, shoulé be prototed to the poat of Mate

‘1" scale of pay
letter dt’ 11

ey 5910w200; “As per the then recruitmant »les® .
“.¥°¢ the Mazdoors/Chowkidars ané Safaiwzlas, an £ unsxilled cite-

v, goTy,.wore cligible for promoticn te .the rost of HPA and sore

: cf,{ﬁe fornation in euf Command had promotad Mazdgdors/Cuikia

-, dars and sefaiwals e the post of Mi'a after issue of Jewt
letter 4t 11 May 83 without proper jdontification of feasder

ntinued to prexcte Mazeoors/Cnowcidars and - )

Rs, 210-20C,was further taken up- with E«ineG Br,

(iPA) in the pay scale
pade to them on account of

Tt followed thet the faener category to the

v elarification due to changed positiocn, -

. [
@ e bk 2 P (bt b b oot e o sk

1

brought to our motice whetlier the ]

A

brought down to the poest of Mate (MPA) in the <

¢ letter (copy .einlosed)

the scale of pay of Rs, 250-400 after the issue
dt 11 ey 83 is biglly 1vrrezular and - thay- should
Te of ate {(¥7a) in the pay scale.

D SN A

e

s

——

lulned, the;M&zdop?/Chowkiiar/
te the post of ¥Ph in the '

-

of 'Re. 210-200, The excess paymeny
Wwrokg promotion sheuld be recover01

; S 4, The completion report be given to this H¢rs. by ¥ -~
ST . 1oth Dec'86 positively. o e _ _ ;
Q}iﬁ . ﬂ'f' ' Please ack receipt, C /ot XX y
ST e Copy to s~ - . S pat11o)
S e ALLOBWE N : .. §68(R) S
ARGE All GEs/aigs (Indep)s BbAET Parke. S olghief Engineer:
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«, = Tele's 3019107 . .  RESIQLANED '
S I T SENA MUKKBYALAYA 7 =
e e S PRANTGH, A3 TIYATTA zm‘ -
( . L ' o AR TEAUARTUHS :
0 Nod ENGINEER=INaOH TR 1 3 BRANCH .

t. ‘ .o _ DU PO KW DELHI -116011 .
[ 902TO/30/EICB) T - 220CTY 1986 .
oL . ‘ o R o T
L - Qrlef EBnrinacr.
L ‘ F; Bastern Command
o . © Caleuttaz-21,
‘, -. . L. : w o ,} . ‘ - ' : T ’ ' <
LT oo EXIMERT OFT THDUSTSIAL TKERS OF 1ig IV UL
,“" & ! ’ . ﬁthl ;"-J.ﬁ.:“g' "!550,’};’2;":‘4.!J&)’} lix .\.x;g Hﬂ;':_;.‘ .".'".'1' S 5
L s o QR MEA LD Snlideid Bal BGhLai - ,
L . 1.-  FRaterence your lstier lNo, 13]1850/55/218/3%ugrs/ITAC)
! _Entzd 13 204788, ' | T
' . T s ’
¥ . . B .

© 2 The Category of MPA.wes seomiagkilled trade and hanca

"plaged in the pay scals of 33, 210270 on-the recosmandation
of ths Thirs iy Commission v,e.f, 01 Jure 73, Ay & resuld
 of fitment Ihdustriel workers ¢f I8 12 the pay sciales recos
. pmendod Uy .the UG issued vide Ministry of Defence letter Ko,

1(2)/80/D(ECC/IC) dated 16 Oct!3l this cabcgery was fitted
.« - . 4in the pay scale of Us, 210~280, fowever, in the subsequent .
vt onrderg igsued Ly Ministry 6f Defence vide lotter N, 1(2)/ ..
o 'B0/D(5ECC/IC) dated 11 lay 83, the post of MPi wis fitted in
the pay scale of Ry, 200-400 for which the feeder-catsgeries
| were to e ldentified from the pay scale of As. 210290,
* Pherefors, linzdcors/Chowkidurs and safaivalag were to be

. . p—

e fi}- gromsted dn the pay scale-ef Rs, 210-200 upto 11 lay S$-thé;‘ ‘
© Y - Goverament issued order for upgruding the post of Mra te
L Rs, 200400, after-issue of the Govi Orders dated 11 May 33

tho fecier catczory .to the post of MPA in the pay scale of =
Re, 210-200 was ideuntified as Mate (Mril. Thercfor the pro=.
fazdoors/Coowkidars/ Sufaivuia to-the pay

. |rclion orders of i _ \
P .~ lgealo of Rs.”260=400 are considered highly irregular, - .-
. , R - . - _ .
| | 2 " .a, - 1Inview of the positicn explained above, the pay -
. ~ fixation cages of suchef the Mazdaors/Chowkldars/safaivalas

" Who-bave been protioted to the post of MPA v,e,f. 11-5-83 -

‘e £itted in the pay scale of Rs. 210-290. suitable instructier

R " ora ‘be issued _to the.concerned units te wnend the promgilen:
.o | gpders iumediately and place ther in sgmi-ckilled pay scale-

v 7701 of -Rs.. 210-290 &s Mate (MPA). : L :

. . ‘ " * : S /= X XXX
R b (X8 £3THI)

. ' - ‘ C{\L .

T pIn opRRy (MI8) L

far fnzinecrein-tihle

Aeemipey T 3m mme 4 e e e
- o . o




R S T - oK
T dele s 5019506 uale ton DAL Idlvlals | \
#»,i;gga ‘ e 55504 aur Aaraik dldeshan/alC ;Z’ H
e . o . pramukh Engineer Shakha
S Thal Fena Hukhyalaya ?
' " Coord & Pers Directorate/EIC
Engineer-in-Chief's Branch |
Arny ‘leadquarters |
. L DIy PO New Delhi-110011 i
~ 90279/89/BIC] || | 17 Jun *85
.o : [ it,!

CList ‘A & T

o a T OF _ LNDUS JRLaL, WORKERS JE _MEE_IN Paf
! DL A LD DY T £ GAIRD PAY C)Lifu? TOK

| UF3RaD G QF ip 49 ERILLED PAL £Calf |
1, . Reference our 1e tier N5,90270/%9/EIC dated 13 Nov 84, )

2e . yarisus worker's Unions have rapresented to this k4 that
HazAoors, Safailwala and Chowkidars who had already passed trade
test £ar the post of iPa prior to issue of our lettar clted

abve, are being asked to ant n_the b

Byve . : rear_in tie truds tast for Hats,
1%t 15 ataln clarified that such of the Mazdror, Cafaiwalas and
chowkidars wnho had gualified in

trade tast [or PA and can nat
ve promoted to this past now due to upgra

_ dation to skilled pay
scale, will e deemrd to have passed trade test for ARAMa Lo ¥iPi)
and will be proao

ted to the 295t of iate(fPa) in the semimskilled
pay scales of k. 210-290. 1t 15 stressed thatsuch individnals
will not be compelieA to appsar

l again for trade test for Hate(idPu).
The vacancies of date in the senieskilled grade of F, 210-290
shall be found out of the existing authorisation of Ab+ and no
separate sanctiion in

the seril-skilled grade need bve accorded,

3, On ¢oapletion of 3 years gepvice in tha seniaeskilled graie of
fe. . 210-290 of Mate (dPa), these individuals will become eligible

far prommtion W ckilled rraie .of iiPa in the pay scale of
P, 0602400 suaject O nassing of traﬂe tpc t and selection ®y DFGC.

A, Inviey of tie abwe, it tg requested that sulbable
instructigns be issued to CRe Zone/Cswl ty £111 up the existing
vacanzies a7 #Pa out of the qnalified fa12127r/Safalvalas/Chowkidars

without further delay. A ennfl raation in this regards be forvarded
ty this Qs by R0 Sep 85 nositively.

5, “or dﬁ huthern Conmand only te This dispos2s dff your
latter N34133401/8/EIB (s) 4t 18 4ay 85,

QA v ax =¥ i
(KP Bawa)
c

i
For Fngineereinathief

7

——
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Present ¢ Hon! ble Juctice lrs Prutibha Bonnerjea, Vice-L-hairma

‘-',: lHon ble Mr.;P..orinivasan, Administrative Member

o ‘SAKT IHADA eraTrA;utmEE'&ms.'
' Y

S wmiIn OF INDIA & arm-..as '

;?{_'f 2fjf;:§; ,5or‘appiicantsi: N L, Pal Counsel
S @ : SR hrs.-.Banerjee Counsel

. n“"EF°’ respondent s ¢ Lir,D.N, Das, Sr.Stending Counscl

?«:ﬁﬁ S sUmo rhattacharya, Addl.SC
:i.:n,; Heard}on;ﬁ 4,4,1089: .ff“ : Judgemént on 25*5;£2a2 : ,
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Iiaiiy recruited as Chowkidars and hazdoors uwder the.. ,}{.“F{7:?4

‘oplicants before” us g tenﬁof them = were '“
in

kX Garrison Engineer, Central and rort hillian in the hilitary ';437E;f=*
L cngineering Service(mhu). in the grade of 3.196-232/-» on '»
;?i ‘fj various dates between the years 1960 to 1978 In 1984 on :

different dtteslithey were appoined as hotor Pump Attendants

(M?}) ‘'which carried a pay scaIe of 15 260-400/- at the time.f i.' -
'a.' te . ‘.L
T Thoir pay was dugy fixed at~ the minimum of[scale on such pro-

iE motion and they gentinued. to draw pay in that scale earning:

%} inctenon*s from tim' to tiwe.ilmlever by t“° letters dated

f?”“ 4 Y.B? and 12.8 p? the Assistant Jarrison’ Enginoer conveyed

?ﬁ : tho decision of’ thc thhoritics to bring down the scale of.the

T . applicgnts dnd o'fei others from m. 60-400/- to &.210-290/- |
N retrospectively, from the dates thoy‘were appointed as M. F.A, S
g and to redcsionate them as hrA(late) from thot date, As a'result. }Aa
;J‘;. | %\v \’/"vi‘f-- i Y
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id to th?m as pay and allowiances inhthe past in

e

It

h

amountfa_'

he pay sfdle of 15.210-29C/~ were sought to be

i
‘aepov od from thom The applicants are aggrioyed with the

'afores id two lettegs dt.4.7.87 & 13. 6 87.

L]

2, i Shri N,L. Pa assisted by Ms.S Banerjee‘for the, appli-
Wi

Cdnis! nd Bhri D,N

i'es thh Ms ,Uma Bhuttachar‘r for the res-
. |

ponde as hove been reard. t
3. 1‘ In order tq: appreciate the nature of tLe controversy
bet\ecn the. partles lt is necessary to set out the facts giving

risc to it. It is common ground that the posts to which the appli-
5] o N .

o

cants ﬂere init\allm recruited were cot gorxs%d as unskilled and
. “

carri%d a pay scalﬁfof °.,196-232 /-, The post of "PA was ratego-
!

rised)as semx-skilled and carried a pay scale of ¥s,210-290/~ with
effec% from 1.6, 1919 after the report of the ﬁpird Pay Commission.
However, it epiear§ that the Psy Commission sy ~gested the apooint-
ment 1f an Expert ﬁlassification Cam:ittee(hCC) to..classify posts

in thq Defence Dep%rtnent into different categories and to dﬁﬁz

After
a decision conveycd in linxstry of Defence 1etter dated 16 10,1981,

recomlend the pay qcale to be attached to each such cotegdry.

lconsidering the recommendations of the ECC, Government took

nnnexdre A to the oppllCotion. to classify industrial workers in
LES 1§ to five cateéorxes each with 3 separate 'scale._of pay. One
such Tatoqory - wi}h vhich we are concerned here - was the skilled
c«tegory for which'the scale of prescribed was 15,260-400/~, More
speclfically the séale of pay of LPA which xas hither to
4.2lCL290/- Was erised as per Annexure Il tol*he letter to
l.-éqEAOO/- thoroby treating it as fa'linn undvr the s* i‘led cate-

. gory instead of under the seni-skilled Cotegory Para 2 of the

lett@r ncrrated qs a result of the fltnnntsz a number of jobs
carr\Lng the semilakilled scales will stand dngraded to the skilled
grod3 of . 260«400/— crzeting o vacuum in tne grade structure at

. the qcm;-s}illedlcvel. in auch Gyses vielle feeder grades should

"l
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// .© " be identifled at the semiskilled level in the same or allied

trudes or thei posts of tlhese jobs should%be apportioned begween
the scales of 15,20C-400/- and :5,210-290/-. However, the fitment
of the existing steff in the higher grade 6f #5,260-400/- should
not be¢ held tlll the comoletion of the exercise..... The hlgher
scoles laid down in thc € cases wxll be given to the woerrs &(
after aoc01ntment“(otv1ously a mi atukc foch;Q:;:{;::ls “"of
posts in these jobs in these two scales." The respondents say

S in their reply that the revised scq le was nade appllcable only

tq 1y of the posts of NPA, the rest cuntlnuxnthhe former scale

:ﬂ : .oh-a.hlo-°90/-. Thesc orders were to be cffective from 10,10,1981,
e '
ST fﬁl bupersedlng the letter r;ferred to above, the . inistry

‘of Defenc issued onother lctter to the Chief:of Army Staff on
the same rubject on 11.5.83 again "ofter careful considerztion
of the refonﬁmndations of ths Expert Classificstion Committee“ﬁ
‘Tno co tegoritq of poste and the corresponding pay scéles were
* the somc as xn the lotter of 16, lC'léSi The post of I‘ﬂ was
dqaxn plaer in the noy scale of i 60—f00/- instead of the

car der <Co1c of 1.210=-290/~, Hlth the difference thct this time

~LA posts of LPA viere broujght over to the revised scale., "In '
respect of JObS which corried semiskilled grede before the pre-

sent fitmcnt but hive been allottod %Lxlled qgqrade of 13,2 60-400/=

; on the basxs of the ovalu:tinn". the lotter went on to say,
" mfeeder qrades/irades in the semi-skilled grade of 3.210-290/-

may be identifxed by you, if this has not already b een done under

{

the pru:unt 2ecruitment Hules" -henc "such identification was not

fe:sille direct recruitment to the jobs at the skilled level

at

could te reaorted t0."The qualificctions for these jobs should
¥te unsloqgous to the cuslifications laid down for skilled jobs™.
5, The apeliccnis scy thet it wos only after the issue of
?//{ﬂ;’utaveﬁonti)noﬂ lutter’on 11.5.1933 that they were subjected
- 4
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1o thc trude test for the poot of MIn held between 25th llay ‘

‘1£nd z?ij lay, 1933 3nd on having been declared passed, promoted
"n \%0 tha

!,

post betwuen Foer!r/ and June, 1984, The reapondentS\ln
thefr/reoly say that the oop llcants passed the Trade Test of MM
earlior when this was 9 seml-ekllled post and so they could be 1
promoted only to 9 SeﬂlSkllle post and that therefore, their
Promotipn to the slllled grdde in 1984 was irregularly made.WIhen i.
this mistake wias dxscovered the office of the Engineer-inJShief
ACnRy Ho«dqunrtore(cdu) i'"uvi > letter dated 22,10,86 to the‘ ' &
Eestern Sommand, Caolcutta pointing out that on revision of the :
scale of - pay of the post of iPA to F5,260-400/- treating it as a |
skilled post in accordance wiith the earlier letter of 11.5. 1983 |
the feoder category‘for promotion to the post of I A was 1dent1- L
fied a?l ate (MPA) 1n the scale of i, 210-290/— Therefore, lazdoore,
Chowquors and bafaiwa‘las could after 11.5 03, be promoted or ) ly L
to the\poet of :ate§ ‘PA) in the scale of 13,210-290/~ and noJ to : )
" the scole of R.roo—nuj/- "In view of the rosition explalned:above?,
thc J%r s of fice wrote, "the poy fixztion c"ses of such of Jhe :
llazdoﬂ;s/Showk;durcland 5afcivwclas who have oeen promoted 1o the.
. A
nost %f"ﬂk w.e.f.all 5. 33 Le fitted in the pay scale of . 210-290". i
Follmiuwg upon thlS letter, the Chief Engineer, Headquarters Easr
tern Conwund wrote in 10,11,1936 tojall the concerned of ficers in
thot Comwond to bring down lazdoors/“howkidars and Safaiwalas
promoted as INPAs in the skilled grade of F5,260-400/- after}ll 5. 33
to the scale of 15,210-290/- and redesignate them as i‘ate(iiPA) ; '

retrosoect vely from the date of such promotion. excess pa

made to thfm on such wrong promation were to be recovered from
them{ It wus as a result of this deczsion that the two leﬁters ?
dated 4.7. l937 and 12.8.1987 impugned in this application came to
bo issypd. ' o { | E
6. l'r M. L.%a1, Counsel leading 15,9 parvcrjee for the apoli-
coants submits that the applic? nts were righ’ly promoted to the\

T
qraode of u._oo-«oo/— in 19J3'Jnd hiving woried in thot grode for

;/V
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. noafly three years, it cannot lie in the mouth of the respon-
dents to say that their promotion was a mistake and that they
should be refitted in the lower scale of #%,210-290/-, It was 3

promotisn given to them after due consideration and after they

i took o trade test for the purpose and as such it was not right

ﬁ to say thdt it was. a mista?e.
; T i hr DN Das, the ld. counsel for the respondents 1eading

lis Una Dhattacharya, Addl.Standing Counsel sulmits that due to
()

the mistake of the lower officialg the applicants had been fitted

f
[
; in the grade of 15,200-100/- in 1983 and the Government had @

v right to rectify whot was an >hvisus mistake., Mr Das, therefore,

AR
C .urges that this anplication be dlsmxssed as devoxd of merit,
l

; .:v’ 8. Ve have considered the matter carefully. It is comwon

' |
ground that the applicants were promoted in 1y34 from thoir for-

mer posts of lazdbors Lhowkidars to the post of IUPA in the scale

of %;200—400/- aftor passing a Trade Test - the dispute between

)

L the perties is only 3s to vhether it was o test for o semiskilled

oo t or for a skilled post The ca}egorisatlon of all posts of
hlhs as stlled ?oats wds announced in the Pefence hinistry 5
letter dated 11,9,1983 and <o when the applicants wcre aopointed

to thot post, it'wss in the skilled category. The resvondents say

that after the Defence Ministry‘s letter of 11,5.1983, the kiC,

A:ny Headquarters had xdeneified the post of late(MPA). fu the
scale of 15.210-290/- as a Feeder post for promotion as LA in

‘their letter dated 20,12,1983 and had issued further clarifica-

tions on 11,7.1M4a and 13,11,1m4, Inspite of this, the applicants

o gontinued to work as wfA till 1937, There is nothing to show that

they were not performing their duties adeguately or that they

I did not fulfil the qualificctions orescribed for that post after
. it was placed in the skilled cateqory by the letter of 11,5,1983.
In these circumstances, to sdy thot thelr pronotion to thu post

£\ hbn the skilled g*dde ln 193« and the*LAeonthu nce in that

of } y
| ﬁlﬂiégggfigz’;/ ' ‘ ol . L f' oo db
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Q,\dde :&1 1947 - long after the credtion of the feeder grade

of- Mafc(hd’n) ~ W35 3 mistake is too far fetched, Even after the

socalled ":.'.ist,}ake was pomted out by the office of tte ENC Army

Headquurters as late as on 22

22,10,196 and reiterdted by Chief
Engine er, Eastern-Conmand on 10,11,1986, the applicants conti-.
nued to. wor“ as hrﬂ's till July, 1987 till the first of the

hupugned letters was issued, Even 1f the as ertxon of Lthe respon-~

dents thot the appllCuntS had not oassed the Trade test for the
skilled category is accepted, their continuance in that grade
for three years throujh oll the vicissitudes of restructuring of

codres narre ted'above indicates that the authorities waived this

requirement in the cuse of the applicants, Ve are,, tberef,ore, not
inclined to accept the contention of the respondents that they . l

were merely rectify’ih; a mistake,

9. ln view. of the above, we quash the two impugned letters _
Lt AU L EE b Sk iandcaseniainbeninbie s i
dutc 12,3, l‘}d'] und 4 .7, l%/\nnnexure 'E' to the appllcatlon)

. o m——" e me——., ——— e g et R R R r

The result wxll be thdt the apola.cants will contlnue to the same
scale, i.e, Rs. 260-400/- without break til131,12,195 and w@ll

be entitled to the corresponding revisgd scaole after the reconmen~
dations of the Fourth Pay Comnission,

10, The applicdtion is disposedof vith the above terms lea-

ving the partles to bear their own costs,
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